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MR. SPEAKER: Whatever he says will
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IShri Rajnath Sonkar Shastri, Shri R. N.
Rakesh and some other Members then
®s left the House].
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MR. SPEAKER: This does not form
‘part of the record.

(Interruptions) **
12.20 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

.REPORTED TENDENCY TO DEFILE SANCTITY

OF RELIGIOUS PLACES BY  HARBOURING

.KNOWN CRIMINALS, ETC., IN PLACES OF
‘WORSHIP

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, I call the attention of
the Minister of Home Affairs to the fol-
lowing matter of urgent public imp6ffance
and request that he may make a statement
1hereon:—

“Reported growing tendency to defile
and desecrate the sanctity of the reli-
gious places, by vested interests, by con-

tinuously harbouring known criminals-

and giving shelter to undesirable ele-
ments having unlicensed fire-arms, in
holy places of worship and the steps
taken by the Government to protect the
freedom of religion from being misused
in this manner.”
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THE MINISTER OF HOME AFFAIRS
(SHRI P, C. SETHI): Sir, Hon'ble Mem-
bers have time ang again expressed their
anguish about actions which compromise
the sanctity of religious places. This un-
fortunate trend has been articulated in the
press also. The Government have been
receiving information from time to time-
that some wanted criminals including
Dal Khalsa activists have taken shel-
ter in religious places. It is reported
that the State authorities have
been approaching the SGPC to hand
over such  persons to them,
SGPC wants that prior intimation should
be given to the Gurdwara authorities to
apprehend the wanted persons and only
plain clothed policeman with out arms
should enter a Gurdwara, Hon’ble
Members will appreciate that such an
arrangement cannot be workable. It will
also be recalled that in July, 1982 some
plain-clothed policemen were dragged
inside Guru Ramdas Sarai, Amritsar,
and Guru Nanak Niwas, Amritsar,
beaten up and kept in wrongful con-
finement,

In the meetings held with the leaders of
Shiromani Akali Dal, a request was made
to them that there should be unequivocal
open condemnation of violence and under
any circumstances Gurdwaras should
not be made and used as a sanctuary
for criminals, It is unfortunate that
SGPC and Shiromani Akali Dal
leadership  have not come out
with—any condemnation of such
activities or taken effective steps to put
a stop to the use of Gurdwaras by the
criminals as their rendezvous.

The reports about the recent incident
which took place in the early hours of
16th March, 1983 near Amritsar show
that after the encounter with police the
dead body of one of the occupants of the
jeep was found in Guru Nanak Niwas and
those injured also took shelte; in Guru
Nanak Niwas. The dead body was later
handed over by the SGPC authorities to
the police. Sant Jarnail Singh Bhindran.
wale is reported to have claimed, that tho
involved in the encounter were his /men. =
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35 ’.S—-l 2,

gt ot ey



‘855  Reported tendency to
defile religious places

[Shri P. C. Sethi]

Gurdwaras are sacred not only to the
Sikh community but other communities as
-well. They are a symbol of universal bro-
therhood, love and religious harmony. They
have hallowed tradition. Various sections
of the Sikh community have been ap-
proaching the Government to ensure up-
holding the sanctity and serenity of these
places of worship, Hon’ble Members have
also expressed strong sentiments in this
regard. Members may be aware that entry
of police in places of worship is not pro-
hibited by law, but in deference to reli-
gious sentiments, the Government has
exercised restraint. This casts a special
responsibility on the management of the
religious places.

The Government frequently hopes  and
trusts that SGPC and Shiromani Akali Dal
will take concrete steps to see that the
sanctity of Gurdwaras in Punjab is not
violated.

SHRIMATI GEETA MUKHERIJEE:
Sir, every Member in this House and
millions outside the House are concerned
over the situation that has developed in
Punjab. The particular incident which
is being talked of now and the question
of sanctity of Gurudwaras being main-
tained are also part of the Punjab Pro-
blems. But before going to that, I would
like to say ome thing that this question of
sanctity of Gurudwarag be not seen in a
parrow way but in a broader way. Let
the Sikh brothers think if  tomorrow
some Hindus or Muslims kill a Sikh and
take shelter in a Mosque or a temple and
from there claim that they are immune,
what would be the sentiments of those
Sikh brothers. This question of prevent-
ing any religious place of workshop, let
alone such a hallowed place as the Goldan
Temple, should be a common- concern
of all the people of all the reigions, of
all the political parties and of all the
communities, and around such places,
‘communal passions should not be aroused.
It should be judged in a proper perspec-
tive.

Sir, first of all, T would like to know
from the hon, Home Minister as to how
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he tackles this problem, Would he take
into confidence all the Parties gnd in-
stead of going into this thing in detail
here itself discuss these things in their
broader outlook and see what can be done
for preventing all the religious institutions
from being turned into hide-outs? How
the sanctity of this can be protected?
About this particular thing, I would like
to stress a little the past because these
things have not developed in a day. This
is not just yesterday that Sant Bhindran-
wale started all these things. I would
recall the tragedy of  the murder of
Nirankari Baba, The Nirankari leaders
have been complaining time and again that
the murderers have taken shelter inside
the Golden Temple or somewhere else.
The extremist activities have been going
on for a very long time.

Apart from this let us remember in
this connection that Sant Bhindranwale has
also left his own Gurudwara which is
Gurdwara Prakash of Amritsar and
shifted himself to the Golden Temple in
order to utilise the sanctity of this hallow-
ed place of the Golden Temple. At that
time also, these things had happened. I
would like to know what steps the Gov-
ernment had taken at that time when all
Parties had been complaining about the
activities of Sant Bhindranwale and from
that time onwards? At that time, even
the Chief Minister of Punjab was little
bit hesitant to talk about it. I would
recall with regret all these things. Through
you T would like to remind the Home
Mipister that his hon. predecessor actually
went to see Sant Bhindranwale when he
came here and it was reported in the
Press that he touched his feet and thereby
encouraged these things. These things
are going on for quite some time, the
responsibility of which cannot be absolv-
ed by the Ruling Party also.

Not only that. I would also like to
remind the Minister that the same Sant
Bhindranwale had written a letter to the
self-syled chairman  of  the so-called
Khalistan, Dr. Chauhan encouraging him
to carry on his activties. This was also
known to the Government. I do not know
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what the Government was thinking about
that time as we did not hear anything
at all. It is also known that only re-
cently the same person, Dr. Chauhan, has
been invited by the Senate Sub-committee
of United States for a discussion on some
agricultural matters.

It is also known that the hijackers who
hijacked the plane had escaped to Pakis-
tan. So far as my knowledge goes, up till
now, they have not been handed over to
India by Pakistan and they are actually
being used for training in certain arms.
There are complaints about even a part
of the Punjab Police being involved in
giving licence to some of these extremist
groups in various pseudo names. The
Nirankaries and others had given specific
complaints to the Government about those
particular officers of the Punjab Police
who actually have actively helped these
people to get arms.

This situation has developed step by
step. The extremists have been murder-
ing people now and then. For example,
there was the murder of Mr. Satpal, a
trader from Amritsar; there wgas the mur-
der of Inspector Bua Das and an attack
on Mr. Jitendra Sharma, the Tribune
Correspondent. These are not incidents
which happened very long ago. There
was a big murder case of Lalg Jagat
Narain which was discussed here. When
all these extremists’ attacks are taking
place and being mounted all the time, we
would naturally like to know what steps
the Government have taken to prevent
such attacks.

I fully agree with the feeling that the
Akali lgaders must not fall a prey to
the extremists and I really appeal to the
Akali leaders to extricate themselves from
this dangerous situation and tgke a posi-
tive attitude towards solving thig prob-
lem. I am very sorry to say and Wwe
are also very critical of the fact that even
after all these incidents the Akali lea-
ders not only have not condemned vio-
lence but, in fact, after Bhindrenwala
had owned these extremist people to be
his own men, they are again practically
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joning Bhindranwala. This is a sad thing
and it will do no good either to the
Sikhs of Punjab or to the country as a
whole or to Punjab as such. :

I share the sentiments about how to
prevent Gurdwaras from being used or
rather misused for extremist activities.
On that the Akali leaders also should
take a very positive attitude and put
their heads together along with others to
face the situation. That is my fervent
appeal to them. I am sorry to say that
they have not done so and the situation
has rather deteriorated.

I feel that this question of protecting
the Golden Temple’s sanctity or for that
matter any other religious place’s sanc-
tity, as the situation has developed in
Punjab now, cannot be discussed or solv-
ed in isolation to the broader question
of Punjab  which is now really agitat-
ing everybody’s mind. Therefore, T would
like to take up that question because
that really lies at the bottom of the
present situagion which has taken a very
ugly turn.

On that question I feel that our Prime
Minister should take further initiative im-
mediately to at least make up her mind
as to things which were agreed already
in the discussion that had taken place
earlier and appeal to the Akalis to come
forward to cooperate and, even if they
are not coming forth, perhaps, it should
be thought whether the declaration on
the points which were agreed upon should
be made. In my opinion, it should be
made before the sands of time run out
and before we fall into another Assam
situation through procrastination and drift.
This is very necessary and this should be
given serious thought.

I would also naturally like to know
what has been done since the debate took
place on Punjab last time when I in-
cluding some other Hon. Members app-
ealed to the Prime Minister to take fur-
ther steps towards conducting negotia-
tions.
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In this conmection, I would like to
say that the national parties should seri-
ously think gbout it. They have to put
their house in order. How is it that
on the Chandigarh issue Mr. Darbara
Singh is tatking one attitude and Mr.
Bhajanlal in Haryana is actually saying
exactly the opposite? Passions are roused
in this way in both the places. The other
Opposition parties like the BJP should
also think whether they are also doing
the same thing there. Unless all the na-
tional parties decide at least to talk in
one language as far as their own units
in these two States are concerned and
give up opportunism and take a common
and just stand, the Punjab question rela-
ting either to the territory or to Chan-
digarh or - to water dispute cannot be
solved and it will be really very diffi-
cult to builg up a conducive atmosphere
in Punjab which is absolutely essential if
all our efforts to curb the extremists
are to  succeed. A lot remains to be
done by many of the national parties in-
cluding the ruling party in this respect.

We are all extremely worried about the
situation in Punjab becguse we do not
want Punjab to become another Assam.
I am sure that Punjabis and Haryanis,
Sikh or Hindu, are equally proud of
Sahad-e-Azam Bhagat Singh who was a
Sikh and of Lala Lajpat Rai who hailed
from Hissar. 1 do not think that all
the Punjabis and Haryanis whether Sikh
or Hindu are promoted by communal pas-
sion and resort t¢ riots. Surely the
common great traditions do influence the
people. In this, the question of Sikh re-
ligious 1radition also comes. But Sikh
religion is not separatist. Here in this
House many Hon. Members referred to
it, My Hon. colleague Shri Sparrowji the
other day made very interesting referen-
ces to this aspect.

This being the case, if we want to really
tackle this problem, a prompt initiative
from the Prime Minister on the issues
on which some consensus was arrived at

in the bipartite unegotiations is urgeni.y
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required. Steps in pursuance of that con-
sensus are urgently needed to be taken.
This is my feeling.

With this in view, I would like to say
that our party surely and strongly con-
demng the  extremist  activities, The
sanctity of religious institutions should be
maintained. I urge that this  delicate
question should be tackled on a different
footing which I had indicated,

I want that prompt initiative should be
taken by the Prime  Minister on this
question.

1 put a few questions to the Hon.

Minister.

1 would like to know what action was
taken after Nirankari Baba’s death and
allegations with regard to that? What has
happened to those who were accused of
this murder? I would like to knew what
has ben done gbout it.

1 would like to know whether the Gov-
ernment are aware of this fact that a sec-
tion of the Punjab police is giving un-
licensed arms to the extremists and, in
different names they are going. This is
still contiruing. Even though it has been
said that licences to arms should be
cancelled but arms remgin  with them.
All arms are not in their direct names.
In some other names they are being kept.
What is the Government’s information
and what action is being taken with re-
gard to this? 1 also want to know whe-
ther it is true that Government is aware
that some section of the Punjab Police
ig involved? I also want to know what
action has been taken about the hijackers
who have taken refuge in Pakistan? What
is the Government’s thinking about the
suggestion that T made that all the Parties
be called to discuss the question of sancit-
ty of all religious institutions, including
the Golden Temple, and to devise a means
which can be taken well by all religious
communities, including the Sikhs? What
actions are being contemplated by the
Government with regard to the concrete
incident referred to in the Call-Attention
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statement, and Iast but not the least, whe-
ther the Prime Minister is thinking about
taking a fresh initiative on this question
to solve the Punjab tangle and if so, what
is being contcmplated,/

5 a

SHRI G. S. NIHALSINGHWALA
(Sangrur): What about my Call-Atten-
tion? I had given a notice of Calling
Attention. Motion. .

Wedel WZIT EF WA oW
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SHRI P. C. SETHI: As far as the 16th
incident is concerned, we have received
further information from the Punjab
jovernment that the accused had taken
sheelter n the farm of Jathedar Jarnail
Singh, a follower of Sant Jarnail Singh
Bhindranwale. This fagrm is  situated
about four kilometres from the scene of
encounter. Jathedar Jarnail  Singh was
taken into custody. ..

0 HAT S qragy (fgar) o nF
BATEGT FT IAT &, ALAT GIA 5 & 47
frei o= 2 1° T

TS RIATIT TIEY : AZ A1 ATH &)

SHRI P. C. SETHI: Jathedar Jarnail
Singh was taken into custody on 20-3-1983
and a case under section 212 IPC has
been registered  against him at P. S.
Jindiala, Amritsar, yesterday, He is be-
ing interrogated,

MR. SPEAKER:
rogated?

Who is being inter-

SHRI P. C, SETHI: Jathedar Jarnail

Singh who has been arrested with regard
to this encounter, not Bhindranwale.

MR. SPEAKER: His namzsakz,

SHRI P. C. SETHI: Shrimati Geeta
Mukherjee has raised  many issues. So
far as Nirankari Baba’s murder is concern-
ed, Bhola Singh wgs killed in an encounter
and a case has been registered and some
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people have been arrested in this connec-
tion. Major Singh a proclaimed offender
in this case, is reported to be in New York
now. As far as .

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): How did he go to New
York? How did he escape from here?
Government should answer this

SHRI P, C. SETHI. The information
of the hon. Member that the Punjab police
is giving unlicensed arms to these extre-
mistg is not correct gnd is not based on
facts. We have no such information. But
I would like to add that recently the
Punjab Government has given] notices
and action is being taken to cancel the
licences and they have also asked the fol-
lowers of Bhindranwale to deposit their
arms and [ am sorry, Sir, that is not
New York, it is Guru Nanak Niwas....

(Interruptions)

SHRI KRISHNA CHANDRA  HAL-
DER: You will appreciate my question
at least,

oy wZa fagld atgddi: (af
feesft) % FaF frag gz 3
FLMET g7 F1oar

SHRI INDRAJIT GUPTA (Basirhat):
What is this? Commencing with New
York and ending in Guru Nanak Niwas?
What is the association with New York?
Some gssociation of ideas? He should tell
us. This is dangerous if Home Minister
speaks like that. Somebody has taken
shelter in Amritsar ang you say New

York?
SHRI P. C, SETHI: T thank the Hon.

Member on whose initiative I can correct,

SHRI INDRAJIT GUPTA: Licences
are cancelled and the arms are being with-
drawn? ;

SHRI KRISHNA CHANDRA HAL-
DER: You will appreciate the Opposition
Members' constructive role in the House.
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SHRI P, C. SETHI: We have always$
appreciated the Opposition Members’' role
as far as the solution of this problem is
concerned. . . .

PROF. N. G. RANGA (Guntur): Hear,
hear, . & REH

SHRI KRISHNA CHANDRA  HAL-
DER: Mere cancellation of arms will
not solve the problem.

SHRI ATAL BIHARI VAJPAYEE:
Last time, Sir, you remember the Gov-
ernment came out with a clarification
that only suspension took place and so
there was no question of getting hold of
the arms.

MR. SPEAKER:
do.

This time they will

SHRI P. C, SETHI: This time two ac-
tiongs have been taken by the Punjab
Government—one is to ask them to
deposit arms under suspension and second-
ly, they have taken action to cancel the
licenses of arms which were given. It
is not suspension but cancellation.

SHR1 INDRAJIT GUPTA: Cancelling
the licence but leaving the arms Wwith
them?

SHR1 P, C. SETHI: Naturally when
the Jicences will be cancelled, the arms
will have to be deposited.

SHRI CHANDRAIJIT YADAV (Azam-
garh): It should be made clear. If the
licences gre cancelled and the arms are
not deposited, it is meaningless. ~Rather
it shows the weakness of the Govern-
ment. When they were cancelled, have
they been deposited or not?

MR. SPEAKER: Automatically, the
arms should be in their possession.

SHRI CHANDRAIJIT YADAV: They
are in the process of being cancelled.
How many have been cancelled and in
respect of those for which the licences
have been cancelled, have the arms been
deposited or not?
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SHRI P, C. SETHI; Only 64 arms
licences are in the process of being can-
celled. As as soon ag they are cancelled,
they will be asked to deposit.

SHRI KRISHNA CHANDRA  HAL-
DER: What is the meaning of saying,
‘They are in the process of being cancel-
led.? What is that? Either it should be
cancelled or not cancelled,

MR. SPEAKER: He says that they are
in the process.....There may be some
legal process, I do not know.

SHRI G. S. NIHALSINGHWALA:
The process is not very lengthy.

SHRI P. C. SETHI: We have received
this information from the Punjab Gov-
ernment only yesterday and, therefore,
between yesterday and to-day it does not
indicate any lengthy process,

As far as the suggestion of the hon.
Member that in order to resolve this pro-
blem of the Gudwaras’ sanctity, whe-
ther we would consult all the Parties and
lenders of the Opposition Parties we cer-
tajnly welcome this idea and 1 would
snatch an opportunity to consult the lea-
ders as to what action should be taken in
this connection

PROF. N. G, RANGA: Hear, hear.

SHRI P. C.SETHI...We would cer-
tainly take their advice.

As far as the pending matters are con-
cerned, 1 would like to say that the matter
is under the consideration of the Govern-
ment and we are examining and if they
can come for the talks, then we will try
to solve it through talks; otherwise, suo
motu in view of the opinions expressed
by them and also by the State Govern-
ments and the other States, we will try to
take some decision at the earliest.

SHRI G. S. NIHALSINGHWALA; I
wamt to remove one confusion.
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Shri Harish Kumar Gangwar,

SHRI HARIKESH BAHADUR (Go-
rakhpur) : Sir, he is not here. Will you
please allow me, Sir.?

MR, SPEAKER: Shri Ratnasinh Rajda.

SHRI RATANSINH RAJDA (Bombay
South): Mr. Speaker, Sir, this House is
called upon within a very short time
again to discuss and debate this matter
with great anguish—the tangle of Punjab.
Punjab today is sitting on a  volcano.
Every Indian is concerned with it. In
any part of India if there is strife, it
.affects the entire  country. When we
debated on the last occasion I had ex-
pressed myself that on such issues we
have to rise to the occasion to be above
partisan lines and to find out solutions
by creating national consensus. It was
‘my grievance at that time that had the
Government been prompt in the beginn-
ing ang had the Governmeat tried for
national  concensus at the very first
eruption of trouble in Punjab, I think, the
situation would not have drifted to the
extent it has done now.

Now, Sir, whatever that may be but
it is most unfortunate and very much dis-
tressing that the entire Punjabi culture—
a part of Indian culture—which is so
thrustful  and  overpowering  outside
Punjab has become self-destructive in its
own conflnes. Sir, Hindus say we do not
recognise Punjabi language... (Interrup-
tions)

These communal overtones are to be
discouraged by every body. The Sikhs
say that this cannot happen. Even if some
Hindug tell this that does not mean they
represent the entire Hindus. Even some
Sikhs say that they disown Hindu heritage.
That is also wrong.
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The Sikhs amd Hindus are brothers and
they have shed blood together throughout
the freedom struggle. So, these fissipar-
ous tendencies are, or myopic approach of
some sections of the people is highly det-
rimental, to the interests of Punjab and
entire country.

Having said this, Sir, the recent deve-
lopments are most unfortunate. This crisis
of confidence or developments that have
taken place are such that no Indian with
patriotic fervour would accept that for
granted. We shall have to find certain
solutions. As far as the problems were
concerned, religious demands, more or less,
have been accepted and 1 thought that the
situation would be diffused to a greater
extent but, unfortunately, that has mot
happened. As far as territorial demands
and river water issues are concerned for
that also there are solutions. Territorial
matter could be referred to the Commis-
sion and sharing of river water could be
entrusted to a tribunal which would decide
according to the provisions of the River
Water Disputes Tribunal Act, 1956.

Sir, for everything there is a remedy
and if we all decide together we can form
a national consensus. Fortunately healthy
development was there, Government at a
later stage invited the Opposition parties
also, Tripartite talks took place, That cre-
ated a conductive atomsphere for harmony
and solution of the problems of Punjab.
To a certain extent they were near solu-
tion. There we shall have to accept—it is
good that the hon. Home Minister has
accepted the constructive role of the Op-
position—the Opposition role was a cata-
lyst role and the entire situation was diff-
used and there was complete harmony.
Recently, whatever has happened, that is
highly distressing. The cult of violence
has to be condemned by everybody. There
is no question of amy partisanship but
here I would say that all Akalis are not
violent. They do not believe in the cult
of violence but at the same time some
extremists are completely spoiling the
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entire atmosphere and the religious places
ar being misused and desecrated in such
a maner that that has created the greatest
problem today in Punjab. Are we gather-
ing courage in both hamds to solve this
problem? How can we solve the prob-
lem? First of all, an atmosphere has to
be created on the cooperation of all the
parties, on the cooperation of all sections
of the people of Punjab. Let them de-
cide, let them declare that under any cir-
cumstances, whatever may be our demand,
we ghall not succumb or subscribe to the
cult of violence.

This cult of violence has been resorted
to by a small section of people. Now
this section of the people are harbouring
some of these criminals in the religious
places. That has become a very serious
matter. These gurdwaras, these temples
and the mosques are becoming the resort
of goondas and the rendezvous of anti-
social elements and criminals. Let us go
into the matter and decide that no religi-
ous place would be allowed to harbour
criminals and amti-social elements and
against whom there are criminal cases,
and there are warrants from the Court. If
this is applied to all the religious places
then a consensus would be created and
from that consensus a day will come when
all those people would think twice be-
fore taking shelter in religious places.
From that viewpoint I umreservedly con-
demn this violence. I say that the sanc-
tity and serenity of the religious places
have to be maintained at all costs.
Therefore, we must condemn this violence.
At the same time we must decide on one
thing. Our House, this august supreme
legislative body should give a call to all
the heads of religious places to see that
all these criminals, all these people against
whom criminal warrants are there ,or amti
social-elements, are not harboured and
they are not given a rendezvous in gurd-
waras, temples and mosques. Now, if this
is done, it would equally apply to  all
the religious places; the sanctity and
ntemty and the holy atmosphere of all
these religious places will be maintained.
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Now, T would like to ask the Govern-
ment about this: Is there any semblance
of authority, of law and order, in Punjab-
today? The speaker who spoke before me
said that large quantities of unlicensed
arms are therewith the people. What was
the Government doing? The Government
was caught napping. Because the Govern-
ment has been caught napping, this cult
of violence has grown further. It has ad-
ded fuel to the fire. This is the lacuna
on the part of the administration. Apart
from the problems of Punjab. apart from
developments which have taken second
place, this is the main basic issue. The
Government has failed in its basic duty of
maintaining law and order. As far as that
aspect is concerned what was the Goverm-
ment doing all this time? When speeches
were made, when violence was preached,
Government was acting just like a silent
spectator; at that time they did not take
any action, At that time they did not
move at all. The people got more . en-
thused. They were further encoumaged
to preach violence amd to indulge in vio-
lence. Now, Sir, I do not know whet-
her the hon. Home Minister is aware
that on the entire border of Punjab, the
activity of smuggling is going on. Some
of the people who claim and who are
parading as leaders of society are them-
selves indulging in this smuggling acti—
vity. Some of their jeeps have beem
caught. If the Government becomes
more alert they would find out how some
people are regularly indulging in smug-
gling activity in Punjab border. Gov-
ernment has so far miserably failed to-
curb this sort of activity. Smuggling s
one aspect of it. But certain other
things have happened. After this shoot-
ing that took place, Mr Bhindrawala
stated that ‘these people belomg to me’.
Today this is the situation; it is high
time that Government comes out with
firm steps to deal with the situation in a

very firm and tactful manner. You will
ask me what is ‘tacktful manner’? As [
stated right from the beginning my ap-
proach is that on such ticklish problen,
on such delicate problem, we must
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create national consensus. Now Govern-
ment is having a dialogue; it is a wel-
come sign. The hon. Home Minister
has stated that he would convene jtnme-
diately a meeting, tripartite talks would
take place, opposition people will be in-
vited and then they would apply their
minds together to find some solution to
the Punjab tangle. As far as the religious
sanctity is concerned, will the Govemn-
ment enter into a dialogue on this parti-
cular issue of desecration of religious
places, misuse of religious places? A
dialogue should be conducted with lead-
ers of all religious heads regarding the
misuse of places of worship. Coopera-
tion is to be sought from the people of
all the religions that at least these religi-
ous places should not be allowed to be
misused and their sanctity would be
maintained. If the consciemce of people
of Punjab and India as a whole is
awakened, that would go a long way in
taking us near a solution of this prob-
Jem,

13 hrs,

Now, will the Government, in com-
mon consultation, evolve a code of com-
duct and invite suggestions in this regard
from different political parties? My first
question is regarding inviting the people
of all religious faiths and evolving a
Code of Conduct.

My second question is that all the
political parties, not cmly the political
parties but others also, who could join,
in this dialogue and who could also
come out with their constructive sugges-
tions should arrive at a consensus so
that misuse of places of worship could be
stopped forthwith. Apart from that
as far as political aspects and other pro-
blems are concerned, a Tripartite meeting
must be convened immediately and the
Government should see to it that imme-
diately the Prime Minister and the hon.
Home Minister take initiative and they
must immediately start a dialogue with-
out wasting any time because Punjab is
sitting on a valcano. If we fail to do
that, I think history will not pardon us.
So, my question would be: Will the Gov-
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ernment start a dialogue with all the
heads of religious faiths and evolve a
Code of conduct so that the religious
places are not misused and also the.
places of worship are not misused? Will
the Government start holding Tri-par--
tite talks with them so that all the other
problems which are there can be solved
immediately and amicably?

THE MINISTER OF HOME AFFAI-
RS (SHRI P, C. SETHI): I think, the
hon. Member, besides condemning the vio-
lence and maintaining peace not only he
but the emtire House, should give a lead
in seeing that the religious sanctity of
‘Gurdwaras’ is maintained and no crimi-
nals are harboured there and no unlicen-
ced arms should remain there., In this
connection, I have already stated that
we could certainly comsult the Opposi-
tion Members and the leaders. As far
as the suggestions from all the religious
heads are concerned, I have said that
we have already posed these questions to
S.G.P.C. As far as the Shiromani Akali
Dal and as far as the other religious in-
stitutions are concerned, I have no infor-
mation as yet that any temple or mos-
que has harboured any crimmal. Even
as far as Gurdwaras are concerned, out-
side Punjab, there is no such complaint
about the Gurdwaras. These complaints
are only with regard to a few Gurdwaras
in Punjab.

PROF. MADHU DANDAVATE:
Psychologically if all the religious heads
are got together and some jort of norm
is evolved, I hope it will be psychologi-
cally very good. Whether everyone is
doing it or not, if we have a consensus
for such places of worship, I think it is
worthwhile.

SHRI RATANSINH RAJDA: That
would be elevating the thing to a higher
level and after reaching that level we
can solve that problem by creating a
consensus.

Sryet HEYTU ¢ WITHET T EALAE |
T
i o gao fragrer fag avem o

wer wEEw, & awferd am g1
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I want to speak something. I want to
clarify one point.

SHRI P. C. SETHI: May 1 reply to
him?

weaw  WERd LI )
TAF B, F9T TAWT N § )

S o fagratas ave (dmes)
wfiFt  wEE, #

!

g1 @3 @R S WER T AT
TATC T AT &, SA% 9T T grT
g T R AT 8, 9 ¥ FE Wawa
T 1 TEF A% Wwe wrr e forw
¥ge 9 &t ovH &1 feeuw
WEF WAT 2| FEF T IH qIT IAT
fog @t g & SR TR OF e
WR ERT F TR F T AWH
frama a1 foar &) grwife g el
wd w2, afer daa & wey E
fF 7 T ¢ van arfa ad @
&7 | wEARAl  GAE TR
e am feat @ 1 wEd wpafew
T g Aifga-ag Teek w1 fge|r
YN

A TR ¥ TEe 7@
oy faewE™ &t weag o 4y,
o foamrT, 1981 F FTET SEEATA-
qu 1 A gHT | 1981 F AW
ggq & AW gE W e
enfeeat Faswamat s sefemi ot
ST TR & T A TEH A
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Tqoer ¥ &0 # amA WA
wH g fFEa aemn? wa wEn-
He 7, o7 ardi 9T e F= afey

Fgt Faufaes gE, AW gd @
AE, S & FR AfEA AR @

-

e sEEr F3W ¥ fgr & faor 9w,
FIE FY FIE FIAATET T B qF Ry
&1 T fame & 9w, aEr sE
T M@, ST TS T WAT 2 TG FT
%, af 5T SaF Far adS e
6T &, WY G9A TFS & | A 98
gl Ao T @ aAF dst § |
IEF qrE W AEE-HTEHT §, § A
Fgr ¥ = ! few owwe ¥ Rm,
F2 ¥ W ¥ amaw fodT gl
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100 @IEEE TF THo UHo Gro A
FIETES & feward | AT g 99
wg o= & fe o adafer
¥ g F aEEAT AT TE, WE
I g@F AN g & ™ g
wEE T FT agd Agad &
et 1 fer oedr @RETR T
FH FT FT 901 TAAT &N IWM &

T B
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ae fam § 59 9 & 1 A
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AW RGN T ATH AZAH HLA
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R W AR AT g | U8 9§
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HelY ST ATHAT FAT WA 39 fAS
97, 39% AT # § aaEn W §
frewmame 1 w1 FRT B 1 oSW
avFa # UF gead fag w1 wE g
az  29-30 TIA FT FITAIT 947 AT
ag uF fremms gIETT w1 FEwT 971
fom w7 &1 FgATET AT S A ¥
3y frFen gwmr o4t | IEE WX
a7 S frerem gw 4T SEE
IR IFE 1T A q |
frad atq@m wow @Ed & g4
a1 AwAd @i #i¢ fqmwr a7
Tgd qfad F9ATT 3 | THoST o oo
FT JIIT TOH AR fAwTed § IR
g & foa, o fd 9o aeew
T £ € | 3E§ W sErT
e & & zaF feewr g @
ZH @a atdl &1 AT gH Enm 7
g o1 s o AEe g
qrEt #1 ;T g 2 |
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fraifas s8%d7 & afi smar §
wfrs ofree gwEa, W 3g wEEw
fear fo & F© gaw 95 | N o
Yo #1 uw fuzdr faat fF oo ag
qar #¢ fp fefew & qfaw <wmi
¥ frgq azamw fegre qv § AR
ga% ¥ feadi & 9w @gd@w §
Fr 3a91 g W F7 F AT AR
a faez 7 &1 @ madr dfer aF
& gast faez 95 gm0 7/ o
fro aEa w7 2 fF s @@
Fq owe fqg & AR I9F AEET
#fger w< fag & 1 WX wEgw A
oz a8 & fF ¥ ag g9 TaRe
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N foedar 7f & fo o o
T, fecdy wfwwae ar gfem =2-
o arEl & agarel & feEe /i ET
ITF WEET A FL ! @@ AWt
#1 wrgdy fray w2

Fosf aaFgal g 5 97 aF
g F T d frmvdr @ ==
¥ amx WA @ A A a7 fearam
qUE W1 FP FLAT & A FA,
T ar & gawar g 5 @Ay A
X gW F agy FrA@ wAr FA
oot | wfer & mo v g &
T IS FCE, G FT BHAT
T A1 WAL bEET L grar 2 ar
g GAAT gAT AN | AR
77 Twawgdl § fo o 9o F®
wEfeat & 919 £ 1 9oE # 12
gATT 8 AY WA E | FE AT AT I
7& g st o qiw-aT e a99-
are gt fewer A g1 F EEAT
¥ o9’ W fad A F
q% 9 | #ifE agt S arar |
faam, faard o faar, wom oY
faar | WAL F AW T AF F
foryr qure @y £ gL WA F AOA
8-10 wmaHr oF faer smaw ) WA
IAFT AANET AT q FEL F2=T
fag, & a1 @0 WET 12 AW AL
T A

uw foarer & §osr AT AwEar
g1 uF wredr &1 A qer, faEer
f& #Aw *=r 1
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afes & dodr # w0 W
foor & &mr o @@t &

#Y g4y off & 9w faq o
s foar av 5 & qmey § 7 @
f& wm SRR wwfaat & a9
fare +fr a1 SAFT THEW & S

® wEe fag awagr : oW
TET A A A A OFE O owT A7 7

W ude frgm g amr)
a & 3z w5 vom 5 g fafa-
T AET W&l § el g A0
FHAT  FL AT WX T AT AT
1 8 7 F® dHar Fg qfy T
SUBRAECEUIE I 1 B o
gt 8 ag @At B O99mE
qgd AreTH Wz B, dgA WA
daT 2T 2 W Faq wer fFEEr
gl 9w A | ™A @UE A
g7 F 1 adr wu fAdew 2

weus WERA . A Farzv fa
I UHo Wro® FT =T fFWA 100
amas fzo

SHRI P. C. SETHI: Sir, Shri Nihal-
singhwala has made some points. (Inter-
ruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): First of all,
he should confess. There should be a
confession of the sins (Interruptions)

PROF. MADHU DANDAVATE: He
should be taken as a reply from the
Treasury Benches.

AN HON. MEMBERS: Shri Bhindran-
wala is their creation.

SHRI P. C. SETHI: As pointed out .
earlier, in the past certain leniency was
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shown and with the result, Bhindranwale,
became a hero, Whatever mistakes might
have been committed in the past, 1 do
not hold a brief for them. But I can
assure him that in view of the feelings
expressed by the hon. Members of this
House, we will try to tell the Punjab
Government to deal with the matter very
firmly.

SHRI RATANSINH RAJDA: You
will try to tell them, only!

SHRI P. C. SETHI: We will tell them.

SHRI RATANSINH RAJDA: That is
correct,

SHRI P. C. SETHI; Sir, as far as the
suggestion. . . (Interruption)

MR. SPEAKER: And you should also
back them up.

SHRI P. C. SETHI: Yes; good thing.

AN HON. MEMBER: They should be
strengthened also.

SHRI P. C. SETHI: As far as the sug-
gestion given by Prof. Madhu Dandavate
te call the religious heads is concerned, it
will be diflicult for me to decide who is
really the religious head, and of which
mosque and which temple, or I should call
which Sankaracharyaji, and . . . (In-
terruptions)

SHRI CHANDRAIJIT YADAV: 1t is
a big problem. It will create more prob-
lems . . . (Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: He can consult God himself as
to who really is his representative (Inter-
ruption)

SHRI P. C. SETHI: Let us limit the

question to.. ... (Interruption)

MR. SPEAKER:
come to you.

They will have to

AN HON. MEMBER: When people
become angry, they do not believe in

God,

SHRI P. C. SETHI: As far as the
Members of the Opposition are concern-
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ed, I will certainly inform them. I would
invite them, have consultatiops with them
and formulate some things which can be
announced here.

MR. SPEAKER: Good; that is good.
Shri Surya Narayan Singh abseat.
Shri Bapusaheb Parulekar. Absent.

PROF. MADHU DANDAVATE: In
place of them the others have spoken.

~ MR. SPEAKER: Okay, thank you.
Now, Shri Buta Singh.

BUSINESS ADVISORY COMMITTEE
FORTY-SECOND REPORT

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS, SPORTS AND WORKS

AND HOUSING (SHRI BUTA SINGH):
1 beg to move:i—

“That this House do agree with fha
Forty-second Report of the Busines3
Advisory Committee presented to the
House on the 19th March, 1983.
MR. SPEAKER: The question is:

“That this House do agree with the
Forty-second Report of the Business
Advisory Committce presented to the
House on the 19th March, 1983.”

The Motion wgs adopied,

MR. SPEAKER:. Now Statements un-
der Rule 377.

Shri Dalbir Singh.

13.18 hrs.

(i) NEED TO TAKE EFFECTIVE MEASURES TO
PRESENT WATER OF RIVER SONE FROM POL=
LUTION.

o T fag (vgew) AR
e, & fagw 377 % wdm fre-
fafes wgeqel fawn &t WX AAR



